LETTER OF OFFER
THIS DOCUMENT IS IMPORTANT AND REQUIRES YOUR IMMEDIATE ATTENTION
This Letter of Offer is sent to you as a Shareholder(s) of SESHACHAL TECHNOLOGIES LIMITED. If you require any clarifications about the action
to be taken, you may consult your Stockbroker or Investment Consultant or Manager or Registrar to the Offer. In case you have recently sold
your shares in the Company, please hand over this Letter of Offer and the accompanying Form of Acceptance-cum-Acknowledgement, Form of
Withdrawal and Transfer Deed to the Member of the Stock Exchange through whom the said sale was effected.

OPEN OFFER
Pursuant to Regulations 10 and 12 and the applicable provisions of the Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeovers) Regulations, 1997 and amendments thereto (hereinafter referred to as “the Regulations”).
BY
MR. NARENDRA CHITTURI

(hereinafter referred to as “the Acquirer”) residing at Plot No. 8-2-120/110/115, Flat No. G1, Vijaya Residency, Road No. 14, Banjara Hills,

Hyderabad — 500034, Andhra Pradesh, India. Telefax: +91-40-23731353; Email: chitturi99@yahoo.com; There are no Persons Acting in Concert

(“PACs”) with the Acquirer for the purpose of this Offer.

TO
THE SHAREHOLDERS OF SESHACHAL TECHNOLOGIES LIMITED

(hereinafter referred to as “SESHACHAL” or “the Target Company”) having its Registered Office at E-19, Panchivati Township,

Akkireddy Palem, BHPV Post, Visakhapatnam — 530012, Andhra Pradesh, India. Mobile. No.: +91-9866683972;

Email: seshachaltechnologieslimited @rediffmail.com

TO ACQUIRE
Upto 13,88,720 fully paid-up equity shares of Rs. 10/- each, representing in aggregate upto 20% of the Paid up and Voting Equity Share Capital
of Seshachal for cash (“Offer Size”), at a price of Rs. 7.50/- (Rupees Seven and Paise Fifty Only) per Fully Paid-up Equity Share (“Offer Price”).
ATTENTION

1. To the best of knowledge of the Acquirer, no other statutory approvals are required to acquire shares tendered pursuant to this Offer.
However, the Offer would be subject to all statutory approvals as may become applicable at a later date.

2. If non-resident shareholders, overseas corporate bodies and foreign shareholders had required any RBI approval in respect of any equity
shares held by them in the Target Company; they will be required to submit their previous RBI approvals that they would have obtained
for holding the equity shares of the Target Company. In case such permissions are not submitted, the Acquirer reserves the right to reject
such equity shares tendered in the Open Offer.

3. In case of delay in the receipt of the statutory approvals, SEBI has the power to grant an extension of time to the Acquirer for payment of
consideration to shareholders who have validly tendered their Equity Shares, subject to the Acquirer agreeing to pay interest for the
delayed period as directed by SEBI in terms of Regulation 22(12) of the SEBI (SAST) Regulations. Further, if the delay occurs on account of
willful default by the Acquirer in obtaining the requisite approval, Regulation 22(13) of the SEBI (SAST) Regulations will also become
applicable.

4. Shareholders who have accepted the Offer by tendering the requisite documents, in terms of Public Announcement / Letter of Offer, can
withdraw the same upto three working days prior to the date of closure of the Offer i.e. they can withdraw on or before September 9,
2011.

5. If there is any upward revision in the Offer Price by the Acquirer prior to or on the last date for revising the Offer Price viz., September 5,
2011, you will be informed by way of another Public Announcement in the same newspapers in which the Public Announcement was
published. The Acquirer shall pay such revised price for all shares validly tendered any time during the Offer and accepted under the Offer
or if the Offer is withdrawn pursuant to Regulation 27 of the Regulations, the same would be communicated by a Public Announcement in
the same newspapers in which the Public Announcement appeared.

6. There has been no competitive bid to this Offer till the date of filing of this letter of offer.

7. If there is a competitive Bid: (i) the public offers under all the subsisting bids shall close on the same date. (ii) As the Offer Price cannot
be revised during seven working days prior to closing date of the Offer/Bids, it would, therefore, be in the interest of the shareholders
to wait till the commencement of that period to know the final offer price of each bid and tender their acceptance accordingly.

8. As the Offer Price cannot be revised during seven working days prior to the closing date of the Offer, it would, therefore, be in the
interest of Shareholders to wait till the commencement of that period to know the final offer price of each bid and tender their
acceptance accordingly.

9. This Offer is not conditional upon any minimum level of acceptance.

10. A copy of the Public Announcement and the Letter of Offer (including Form of Acceptance-cum-Acknowledgement and Form of
Withdrawal) are also available on SEBI’s website: www.sebi.gov.in

MANAGER TO THE OFFER REGISTRAR TO THE OFFER
Systematix Corporate Services Limited Bigshare Services Private Limited
S SEBI Registration No. INM 000004224 = SEBI Registration No. INRO0O0001385
<) J. K. Somani Building, 2™ Floor, E/2, Ansa Industrial Estate;
British Hotel Lane, Fort, Mumbai — 400 001. Saki Vihar Road; Sakinaka, Andheri (East)
SYSTEMATI Tel. No: +91-22-3029 8280/86; Mumbai - 400 072.
Investments Re-defined +91-22-6619 8280/86 Tel. No. +91-22-28470652/40430200;
Fax No. +91-22-3029 8029 / 6619 8029 Fax No. +91-22-28475207
Email: investor@systematixgroup.in Email: openoffer@bigshareonline.com
Web: www.systematixshares.com Web: www.bigshareonline.com
Contact Person: Mr. Amit Kumar / Mr. Ankit Doshi Contact Person: Mr. Vishant Naik
OFFER OPENS ON: August 26, 2011 (Friday) OFFER CLOSES ON: September 14, 2011 (Wednesday)




SCHEDULE OF ACTIVITIES

Activity Original Date Revised Date
(Day) (Day)
Public Announcement June 30, 2011 June 30, 2011
(Thursday) (Thursday)
Specified Date July 15, 2011 July 15, 2011
(Friday) (Friday)
Last date for a Competitive Bid July 21, 2011 July 21, 2011
(Thursday) (Thursday)
Date by which Letter of Offer to be posted to the August 6, 2011 August 23, 2011
shareholders (Saturday) (Tuesday)
Date of Opening of the Offer August 17, 2011 August 26, 2011
(Wednesday) (Friday)
Last date for revising the Offer Price / Number of equity August 23, 2011 September 5, 2011
shares (Tuesday) (Monday)
Last date for withdrawal of acceptance by the shareholders August 29, 2011 September 9, 2011
(Monday) (Friday)
Date of Closure of the Offer September 5, 2011 September 14, 2011
(Monday) (Wednesday)
Date of communicating the rejection / acceptance of shares September 20, 2011 September 29, 2011
and payment of consideration for the acquired shares (Tuesday) (Thursday)

SPECIFIED DATE

Specified Date is only for the purpose of determining the names of the shareholders as on such date to whom
the Letter of Offer would be sent. All the owners (registered or unregistered) of equity shares of Target
Company, (except the Acquirer and the Sellers) anytime before the closure of the Offer, are eligible to
participate in the Offer.

Note: Duly Signed Application and Transfer Deed should reach the Registrar to the Offer, on or before closure of
the Offer.

RISK FACTORS

A.

RELATING TO THE OFFER

The risk factors set forth below pertain to the Offer and are not in relation to the present or future business
operations of the Target Company or other related matters, and are neither exhaustive nor intended to
constitute a complete analysis of the risks involved in participation or otherwise by a shareholder in the Offer.
Shareholders of the Target Company are advised to consult their stockbroker or investment consultant, if any,
for analyzing all the risks with respect to their participation in the Offer.

1) The Offer involves an Offer to acquire up to 20% of the Voting Capital that will constitute the share capital of
Seshachal from the Eligible Persons for the Offer. In the case of over subscription in the Offer, as per the
Regulations acceptance would be determined on a proportionate basis and hence there is no certainty that all
the shares tendered by the shareholders in the Offer will be accepted.

2)

In the event that (a) any statutory and regulatory approvals are not received in a timely manner, (b) there is any
litigation leading to a “stay” of the Offer, or (c) SEBI instructing the Acquirer not to proceed with the Offer, and
then the Offer process may be delayed beyond the schedule of activities indicated in this Letter of Offer.
Consequently, the payment of consideration to the shareholders of Seshachal whose shares have been accepted
in the Offer as well as the return of shares not accepted by the Acquirer may be delayed. In case of the delay,
due to non-receipt of statutory approvals, as per Regulation 22(12) of the Regulations, SEBI may, if satisfied that
the non-receipt of approvals was not due to willful default or negligence or failure to diligently pursue such



approvals on the part of the Acquirer, grant an extension for the purpose of completion of the Offer subject to
the Acquirer paying interest to the shareholders, as may be specified by SEBI.

3) Shareholders should note that after the last date of withdrawal; the shareholders who have lodged the equity
shares would not be able to withdraw them even if the acceptance of equity shares under the Offer and dispatch
of consideration gets delayed. The tendered shares and documents would be held by the Registrar to the Offer,
till such time as the process of acceptance of tenders and the payment of consideration is completed.

4) The Offer is subject to the receipt of statutory and regulatory approvals by the Acquirer, and wherever
applicable, by the Target Company, in connection with the Offer. In terms of Regulation 27 of the Regulations,
the Acquirer may not be able to proceed with the Offer in the event the approvals are not received. Delay, if any,
in the receipt of these approvals may delay completion of the Offer.

5) The shares tendered in the Offer will be held in trust by the Registrar to the Offer until the completion of the
Offer formalities. During such period, there may be fluctuations in the market price of the equity shares of
Seshachal. Accordingly, the Acquirer makes no assurance with respect to the market price of the shares both
during the Offer Period and upon the completion of the Offer, and disclaims any responsibility with respect to
any decision by any shareholder of Seshachal on whether to participate or not to participate in the Offer.

B. IN ASSOCIATION WITH THE ACQUIRER

The Acquirer makes no assurance with respect to the financial performance of the Target Company. They also
make no assurance with respect to the market price of the equity shares upon the completion of the Offer, and
disclaim any responsibility with respect to any decision by the Shareholders on whether or not to participate in
the Offer.

The Acquirer does not accept any responsibility for statements made otherwise than in the Letter of Offer /
Public Announcement and anyone placing reliance on any other sources of information (not released by the
Acquirer) would be doing so at his / her / its own risk.

C. RISK IN THE TRANSACTION
The Offer contains a clause that it is subject to the provisions of SEBI (SAST) Regulations and in case of non-
compliance with any of the provisions of the Regulations, the Sellers or the Acquirer shall not act upon the
Agreement for such sale.

CURRENCY OF PRESENTATION

In this Letter of Offer, all references to “Rs.”/”3” are to the reference of Indian National Rupees (“INR”).
Throughout this Letter of Offer, all figures have been expressed in “Lac” unless otherwise specifically stated. In
this Letter of Offer, any discrepancy in any table between the total and sums of the amount listed are due to
rounding off and regrouping.
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ABBREVIATIONS / DEFINITIONS

The following abbreviations / definitions apply throughout this document, unless the context requires otherwise:

ABBREVIATION

DETAILS

Acquirer Mr. Narendra Chitturi
BSE Bombay Stock Exchange Limited, Mumbai
CIN Corporate Identification Number

Corrigendum

Released on August 22, 2011 (Monday) in the same newspapers in which PA was
released

ECS

Electronic Clearing Services

Eligible Persons

All Shareholders of Seshachal Technologies Limited (registered and unregistered) who
own the equity shares at any time prior to the Closure of the Offer, except the Sellers

FEMA

Foreign Exchange Management Act, 1999

Flls

Foreign Institutional Investors

Form of Acceptance

The form of application cum acknowledgement which is enclosed with this Letter of
Offer for accepting the Offer

GIR General Index Register

Income Tax Act Income Tax Act, 1961

IFSC Indian Financial System Code

LOF / Letter of Offer Letter of Offer dated August 22, 2011
MBA Master in Business Administration

Manager to the Offer

Systematix Corporate Services Limited

MICR

Magnetic Ink Character Recognition

MOA Memorandum of Association

NECS National Electronic Clearing Services
NEFT National Electronic Fund Transfer
NRI Non-Resident Indian

OCBs Overseas Corporate Bodies

Offer Closing Date

September 14, 2011 i.e. Equity Shares received by the Registrar to the Offer on that
date by 4.00 p.m. in a valid form as mentioned in Letter of Offer

Offer/Open Offer

Cash Offer @ Rs. 7.50/- per equity share being made by the Acquirer to the




shareholders of Target Company to acquire upto 13,88,720 fully paid up equity shares
of Seshachal Technologies Limited

Offer Period

From August 26, 2011 to September 14, 2011

Offer Price

Rs. 7.50/- for each fully paid-up equity share payable in cash

Offer Size

13,88,720 equity shares of Rs. 10/- each being 20% of the total paid up and voting
capital of Seshachal Technologies Limited

Parties to the Agreement

The Acquirer and the Sellers who signed the Share Purchase Agreement dated June
25,2011

Public Announcement (PA)

Public Announcement of the Offer issued in newspapers on June 30, 2011 by the
Manager to the Offer on behalf of the Acquirer.

PACs (Persons Acting in

Those (persons/entities) who are directly or indirectly associated with the Acquirer

Concert) for the purpose of this Offer.
Promoters Promoters of Seshachal Technologies Limited
RBI Reserve Bank of India

Registrar / RTA

Sathguru Management Consultants Private Limited

Registrar to the Offer

Bigshare Services Private Limited

Regulations SEBI (SAST) Regulations, 1997 as amended till date
Rs./Rupees/INRZ Indian Rupees, the legal currency of India

RTGS Real Time Gross Settlement

SEBI Securities and Exchange Board of India

SEBI Act Securities and Exchange Board of India Act, 1992

SEBI (SAST) Regulations

Securities and Exchange Board of India (Substantial Acquisition of Shares & Takeover)
Regulations, 1997 and subsequent amendments thereto.

Shares/equity shares

Fully paid up equity share with one vote per equity share of Seshachal Technologies
Limited, having face value of Rs. 10/- each.

Shareholders

Shareholders of Seshachal Technologies Limited

SPA / the Agreement

Share Purchase Agreement dated June 25, 2011 entered between the Acquirer and
the Sellers

Specified Date

July 15, 2011 (Friday)

Target Company / Seshachal Technologies Limited, Visakhapatnam, Andhra Pradesh
SESHACHAL/Seshachal
TDS Tax Deduction at Source
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DISCLAIMER CLAUSE

“IT IS TO BE DISTINCTLY UNDERSTOOD THAT FILING OF LETTER OF OFFER WITH SEBI SHOULD NOT IN ANY WAY
BE DEEMED OR CONSTRUED THAT THE SAME HAS BEEN CLEARED, VETTED OR APPROVED BY SEBI. THE LETTER
OF OFFER HAS BEEN SUBMITTED TO SEBI FOR A LIMITED PURPOSE OF OVERSEEING WHETHER THE DISCLOSURES
CONTAINED THEREIN ARE GENERALLY ADEQUATE AND ARE IN CONFORMITY WITH THE REGULATIONS. THIS
REQUIREMENT IS TO FACILITATE THE SHAREHOLDERS OF SESHACHAL TECHNOLOGIES LIMITED TO TAKE AN
INFORMED DECISION WITH REGARD TO THE OFFER. SEBI DOES NOT TAKE ANY RESPONSIBILITY EITHER FOR
FINANCIAL SOUNDNESS OF THE ACQUIRER(S), PACs OR THE COMPANY WHOSE SHARES/CONTROL IS PROPOSED
TO BE ACQUIRED OR FOR THE CORRECTNESS OF THE STATEMENTS MADE OR OPINIONS EXPRESSED IN THE
LETTER OF OFFER. IT SHOULD ALSO BE CLEARLY UNDERSTOOD THAT WHILE ACQUIRER(S) IS PRIMARILY
RESPONSIBLE FOR THE CORRECTNESS, ADEQUACY AND DISCLOSURE OF ALL RELEVANT INFORMATION IN THIS
LETTER OF OFFER, THE MERCHANT BANKER IS EXPECTED TO EXERCISE DUE DILIGENCE TO ENSURE THAT
ACQUIRER DULY DISCHARGES THEIR RESPONSIBILITY ADEQUATELY. IN THIS BEHALF, AND TOWARDS THIS
PURPOSE, THE MERCHANT BANKER, SYSTEMATIX CORPORATE SERVICES LIMITED HAS SUBMITTED A DUE
DILIGENCE CERTIFICATE DATED JULY 14, 2011 TO SEBI IN ACCORDANCE WITH THE SEBI (SUBSTANTIAL
ACQUISITION OF SHARES & TAKEOVERS) REGULATIONS, 1997 AND SUBSEQUENT AMENDMENT(S) THEREOF. THE
FILING OF THE LETTER OF OFFER DOES NOT, HOWEVER, ABSOLVE THE ACQUIRER(S) FROM THE REQUIREMENT
OF OBTAINING SUCH STATUTORY CLEARANCES AS MAY BE REQUIRED FOR THE PURPOSE OF THE OFFER.”

BACKGROUND AND DETAILS OF THE OFFER

The Open Offer (“the Offer”) is being made by the Acquirer, in compliance with Regulation 10 and 12 of the
Regulations, to the shareholders of Seshachal Technologies Limited, a company incorporated under the
Companies Act, 1956 and having its registered office at E-19, Panchivati Township, Akkireddy Palem, BHPV Post,
Visakhapatnam — 500082, Andhra Pradesh, India (“the Target Company” or “Seshachal”) for the purpose of
substantial acquisition of equity shares and voting rights of Seshachal accompanied with the change in control
and management.

The Acquirer entered into a Share Purchase Agreement (hereinafter referred to as “SPA” or “the Agreement”)
dated June 25, 2011 with the Promoters of the Target Company i.e. (i) Mrs. Bulusu Sathya Annapurna (ii) Master
Bulusu Nikhil Sarma and Kumari Bulusu Nisha Sarma being minors represented by their legal guardian Mr.
Bulusu Kameswara Sarma (hereinafter referred to as “the Sellers”), for the acquisition of 14,15,716 fully paid up
equity shares (“Sale Shares”) of ¥ 10/- each representing 20.39% of the issued, subscribed and paid up equity
share capital of the Target Company, at a price of ¥ 2/- (Rupees Two only) per share (“the Negotiated Price”)
aggregating to ¥ 28,31,432 (Rupees Twenty Eight Lac Thirty-One Thousand Four Hundred and Thirty Two only)
i.e. (“the consideration”).

Pursuant to the aforesaid SPA, the Acquirer shareholding in the Target Company exceeded 15% of the total
voting capital in the Target Company and therefore provisions of Regulation 10 read with Regulation 12 of the
Regulations have been attracted. Hence, a Public Announcement (“PA”) was released by the Acquirer on June
30, 2011 in compliance with the Regulations.

The brief details of SPA in terms of the total number of shares agreed to be bought and sold are as follows:

Name of the No. of Shares (%) Name of the Sellers / Promoter No. of Shares (%) of

Acquirer of Seshachal Seshachal

Mr. Narendra 5,28,116 (7.61%) | Mrs. Bulusu Sathya Annapurna 5,28,116 (7.61%)

Chitturi 4,43,800 (6.39) | Master Bulusu Nikhil Sarma* 4,43,800 (6.39%)
4,43,800 (6.39) | Kumari Bulusu Nisha Sarma* 4,43,800 (6.39%)

Total 14,15,716 (20.39%) Total 14,15,716 (20.39%)

*Minors are represented by their legal guardian Mr. Bulusu Kameswara Sarma

Address & Contact details of the Sellers:
11, Pavani Villas, Dwarakapuri Colony, Panjagutta, Hyderabad — 500082; Andhra Pradesh.
Tel. No.: +91-40-40188765; Fax No. +91-40-23321560; Email: bksarma9@gmail.com.
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The salient features of SPA as follows:

The Sellers recognise that the sale of the said Sale Shares is the subject matter of Chapter Il of SEBI (SAST)
Regulations, 1997 and amendments thereof and accordingly the Sellers will transfer the Sale Shares only after
due compliance with the Regulations by the Acquirer.

The Acquirer agrees to comply with the requirements of the Regulations including acquisition of additional
20% of the voting capital of the Company as prescribed in the Regulations.

The Acquirer also agreed to pay the Sellers the total consideration of Sale Shares @ ¥ 2.00 per equity shares
i.e. ¥ 28,31,432 (Rupees Twenty Eight Lac Thirty One Thousand Four Hundred and Thirty Two Only) in
compliance with Sale Shares and other applicable provisions of the Regulations as amended to.

The Acquirer confirms that no other consideration either in kind or cash is to be paid to the Sellers except as
stated herein above.

The Sale Shares held by the Sellers are and shall be free from all lien, claim, pledge, charge, mortgage and
encumbrance and have a controlling stake in the Company and constituting the promoter group within the
meaning of Regulations issued by the Securities and Exchange Board of India (“SEBI”).

The Parties to the Agreement agree that in the event of non-compliance of any of the provisions of SEBI (SAST)
Regulations pursuant to the execution of the Agreement, the Agreement shall not be acted upon by any of the
Parties.

As on the date of the PA, the Acquirer does not hold any equity shares in the Target Company.

The Acquirer has not acquired any equity shares of Target Company during the 12 months period prior to the
date of the PA except 14,15,716 equity shares acquired under the SPA dated June 25, 2011 as stated in Para 2.2
above.

As on date of PA, the Manager to the Offer does not hold any equity shares in the Target Company. They have
declared and undertaken that they shall not deal in the equity shares of Target Company during the period
commencing from the date of the appointment as Manager to the Offer till the expiry of 15 days from the date
of closure of the Offer.

The proposed change in control is not through any arrangement other than by virtue of the equity shares to be
acquired and tendered as a result of the Open Offer.

The Offer is not conditional to any minimum level of the acceptance. The Acquirer will acquire all the equity
shares of Seshachal (i.e. upto 13,88,720 equity shares) that are tendered in valid form in accordance with the
terms and conditions set out in the Letter of Offer which is sent to all the shareholders except the Sellers.

The Acquirer, the Sellers and the Target Company have not been prohibited by SEBI from dealing in securities in
terms of the direction issued u/s 11B of SEBI Act or under any of the Regulation made under the SEBI Act.

There are no Persons Acting in Concert (“PACs”) with the Acquirer for the purpose of this Offer.

The Acquirer has not been allotted any equity shares in the Target Company by way of allotment in a Public or
Rights or Preferential Issue during the 26-week period prior to the date of the PA. Also, the Acquirer has not
made any further acquisition of equity shares in the open market or through negotiation or otherwise, from the
date of PA to the date of this LOF.

The Acquirer has made the Offer at a price of Rs. 7.50/- (Rupees Seven and Paise Fifty Only) per share (“the
Offer Price”), payable in cash in terms of Regulation 20 of the Regulations to the shareholders of Target
Company to acquire upto 13,88,720 equity shares of Rs. 10/- each representing 20% of the paid-up & voting
capital (“the Offer Size”) and in compliance with the Regulations.
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The Public Announcement and the Corrigendum were made by the Manager to the Offer on behalf of the
Acquirer on June 30, 2011 (Thursday) and August 22, 2011 (Monday) as per Regulation 15(1) of the SEBI (SAST)
Regulations in the following newspapers:

Sr. No. Newspapers Editions
1. The Financial Express (National English Daily) All India Editions
2. Jansatta (National Hindi Daily) All India Editions
3. Apla Mahanagar (Marathi Daily) Mumbai Edition
4, Prajashakthi (Telegu Daily) Vishakhapatnam Edition

The Public Announcement, Corrigendum and this Letter of Offer are also available on the SEBI’'s website:
www.sebi.gov.in

The Offer to the equity Shareholders of Seshachal is to acquire 13,88,720 fully paid up equity shares
representing 20% of the equity voting capital of the Target Company at a price of Rs. 7.50/- (Rupees Seven and
Paise Fifty only) per Share. The payment to the shareholders whose shares have been accepted shall be paid in
cash.

All the equity shares of the Target Company are fully paid-up and there are no partly paid-up equity shares in the
Target Company.

This is not a competitive bid.

The Offer is not subject to any minimum level of acceptance; hence it is not a conditional offer. The Acquirer will
acquire all the fully paid up equity shares of Seshachal that are validly tendered and accepted in terms of this
Offer upto 13,88,720 fully paid equity shares representing 20% of the total paid up and voting capital of the
Target Company.

All equity shares tendered shall be free from lien, charges and encumbrances of any kind, whatsoever.
The Offer is not a global acquisition resulting in indirect acquisition of the Target Company.
OBJECT OF THE ACQUISITION / OFFER

The Acquirer has entered into an SPA for the acquisition of 14,15,716 equity shares of ¥ 10/- each of Seshachal,
representing 20.39% of the issued, subscribed and paid up share capital of the Target Company from the
Promoter of the Target Company. This acquisition is thus a substantial acquisition of shares along with the voting
rights in Seshachal, which enables the Acquirer to gain control of the Target Company. As a result of the
acquisition, provisions of Regulation 10 & 12 of the Regulations have been attracted. The Acquirer thus making
this Offer to acquire an additional 13,88,720 fully paid equity shares of ¥ 10/- each being 20% of the paid up
equity share capital of the Target Company in order to comply with the provisions of the Regulations.

The acquisition is thus a substantial acquisition of equity shares along with the voting rights in Seshachal, which
will enable the Acquirer to gain control of the Target Company. As a result of this acquisition, provisions of
Regulations 10 & 12 of the Regulations have been attracted. The Acquirer is making an Offer to acquire upto
13,88,720 fully paid equity shares of ¥ 10 each being 20% of the paid up voting and equity share capital of the
Target Company in order to comply with the provisions of the Regulations.

As of the date of this LOF, the Acquirer does not have any plans to dispose of or otherwise encumber any assets
of the Target Company in the next two years except in the ordinary course of business of the Target Company
and except to the extent required for the purpose of restructuring and/or rationalization of operations, assets,
investments, liabilities or otherwise of the Target Company for commercial reasons and operational efficiencies.
Notwithstanding the immediately preceding sentence, the Board of Directors of the Target Company will take
appropriate decisions in these matters based upon, among other things, the requirements of the business and in
line with the opportunities from time to time.



4. BACKGROUND OF THE ACQUIRER - MR. NARENDRA CHITTURI

4.1 Mr. Narendra Chitturi, S/o Mr. Bapineedu Chitturi aged 47 years and a resident of India is qualified as MBA from
United States of America. He holds an Indian Passport bearing no. G5969591.

4.2 The Acquirer resides at Plot No. 8-2-120/110/115, Flat No. G1, Vijaya Residency, Road No. 14, Banjara Hills,
Hyderabad — 500034, Andhra Pradesh, India. Telefax: +91-40-23731353; Email: chitturi99@yahoo.com

4.3 The Acquirer has more than 15 years of experience in different industries viz. Power, Solvent Extraction,
Hospitality and Distillery.

4.4 The Acquirer is one of the Promoter in the following companies; the brief details of these companies as follow:
44.1 Sri Indra Power Energies Limited

Date of Incorporation: June 14, 2000
CIN: U40101KA2000PLC027271
Registered Office: Village: Chikkajanthakal, Taluka: Gangavathi, Dist. Koppal, Karnataka-583227.
Nature of Business: Electricity generation, transmission and distribution and Setting up Power Plants.
Directorship in the Company: Yes
Status of Listing: No
Brief audited financials of the company for the last 3 years are as follows:
(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 717.00 717.00 717.00
Reserves & Surplus (excluding 1482.88 1376.77 637.21
Revaluation Reserve)
Miscellaneous Expenditure 0.00 0.00 1.03
Networth 2199.88 2093.77 1353.18
Total Income 1858.22 1755.01 1353.01
Profit after Tax (PAT) 88.08 518.44 1195.72
Earnings Per Share (EPS) [Rs.] 1.23 7.23 16.68
Net Asset Value (NAV) [Rs.] 30.68 29.20 18.87

4.4.2 Sri Indra Solvent Oils Private Limited

Date of Incorporation: December 19, 2008
CIN: U15142AP2008PTC062288
Registered Office: H. N0.8-3-1027/2/A, Plot No. 150, Flat No. 201, Sri Mukha Residency, Sri Nagar Colony,
Hyderabad — 500073, Andhra Pradesh.
Nature of Business: Manufacturing & Processing of Refined Oil from Rice Bran, Cotton Seeds etc.
Directorship in the Company: Yes
Status of Listing: No
Brief audited financials of the company for the last 3 years are as follows:
(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 1.00 1.00 NA
Reserves & Surplus (excluding NA
Revaluation Reserve) 244.46 0.24
Miscellaneous Expenditure 3.38 0.24 NA
Networth 242.09 1.00 NA
Total Income 0.00 0.00 NA
Profit after Tax (PAT) 0.00 0.00 NA
Earnings Per Share (EPS) [Rs.] 0.00 0.00 NA
Net Asset Value (NAV) [Rs.] 2420.88 10.00 NA




443

44.4

445

Chitturi Projects Private Limited

Date of Incorporation: June 16, 2004
CIN: U45200AP2004PTC043486
Registered Office: H. No.8-3-1027/2/A, Plot No. 150, Flat No. 201, Sri Mukha Residency, Sri Nagar Colony,
Hyderabad —500073; Andhra Pradesh.
Nature of Business: Construction, Development and Hospitality Services.
Directorship in the Company: Yes
Status of Listing: No
Brief audited financials of the company for the last 3 years are as follows:
(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 26.00 1.00 1.00
Reserves & Surplus (excluding
Revaluation Reserve) 144.26 142.90 80.14
Miscellaneous Expenditure 2.53 0.12 0.12
Networth 167.73 143.78 81.02
Total Income 11.92 0.00 0.00
Profit after Tax (PAT) (2.43) 0.00 0.00
Earnings Per Share (EPS) [Rs.] (0.94) 0.00 0.00
Net Asset Value (NAV) [Rs.] 64.51 1437.77 810.17

Pampa Aqua Farms Private Limited

Date of Incorporation: July 11, 1994
CIN: UO5005AP1994PTC017899
Registered Office: H. No.8-3-1027/2/A, Plot No. 150, Flat No. 201, Sri Mukha Residency, Sri Nagar Colony,
Hyderabad — 500073; Andhra Pradesh.
Nature of Business: Aqua Farming
Directorship in the Company: Yes
Status of Listing: No
Brief audited financials of the company for the last 3 years are as follows:
(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 96.73 96.73 96.73
Reserves & Surplus (excluding

Revaluation Reserve) 0.00 1.62 6.13
Miscellaneous Expenditure 3.86 0.37 0.55
Networth 92.87 97.98 102.31
Total Income 6.50 4.56 64.46
Profit after Tax (PAT) (5.29) (4.52) (8.59)
Earnings Per Share (EPS) [Rs.] (0.55) (0.47) (0.89)
Net Asset Value (NAV) [Rs.] 9.60 10.13 10.58

Aroma Biotech Private Limited

Date of Incorporation: March 31, 2006

CIN: U24239AP2006PTC049671

Registered Office: 402, Sai Jyothi Enclveopp, Challa Narsing Home, Dharam Karam Road, Ameerpet,

Hyderabad — 500016; Andhra Pradesh.
Nature of Business: To deals in producing and marketing of spirit which can be used for biotech and pharma

products.
Directorship in the Company: Yes
Status of Listing: No
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4.4.6

4.5

4.6

4.7

Brief audited financials of the company for the last 3 years are as follows:

(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 1217.00 3.00 3.00
Reserves & Surplus (excluding

Revaluation Reserve) 560.03 898.42 55.65
Miscellaneous Expenditure 401.66 63.91 26.36
Networth 1375.36 837.51 32.29
Total Income 0.09 2.02 1353.01
Profit after Tax (PAT) 0.00 1.04 0.00
Earnings Per Share (EPS) [Rs.] 0.00 3.47 0.00
Net Asset Value (NAV) [Rs.] 11.30 2791.71 107.62

Chitturi Farms Private Limited

Date of Incorporation: June 16, 2004
CIN: U01119AP2004PTC043487
Registered Office: H. N0.8-3-1027/2/A, Plot No. 150, Flat No. 201, Sri Mukha Residency, Sri Nagar Colony,
Hyderabad —500073; Andhra Pradesh.
Nature of Business: To carry business of agriculture, sericulture, orcharding, floriculture etc.
Directorship in the Company: Yes
Status of Listing: No
Brief audited financials of the company for the last 3 years are as follows:
(Rs. in Lac except as stated)

Particulars 31/03/2010 31/03/2009 31/03/2008
Equity Share Capital 1.00 1.00 1.00
Reserves & Surplus (excluding

Revaluation Reserve) 11.81 11.88 11.95
Miscellaneous Expenditure 0.01 0.02 0.04
Networth 12.80 12.85 12.91
Total Income 0.00 0.00 0.00
Profit after Tax (PAT) (0.07) (0.07) (0.07)
Earnings Per Share (EPS) [Rs.] (0.66) (0.72) (0.72)
Net Asset Value (NAV) [Rs.] 127.98 128.52 129.12

The above mentioned companies are neither sick within the meaning of the Sick Industrial Companies
(Special Provisions) Act, 1985 nor they belong to any group.

The Networth of the Acquirer as on March 31, 2011 is ¥ 6,79,33,000/- (Rupees Six Crore Seventy-Nine Lac and
Thirty-Three Thousand Only) and the same is certified by Mr. A. Prabhakara Rao (Membership No. 207386) of
M/s LNP & Co.; Chartered Accountants having their main office situated at Flat No. 503, #8-3-903/A, Siri Estates,
Nagarjuna Nagar Colony, Yellareddy Guda, Hyderabad — 500 073, Andhra Pradesh. Tel. No. +91-40-2374 3902 /
4020 3901; fax No. +91-40-2374 3903 vide their certificate dated June 28, 2011.

The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of direction issued u/s 11B of
SEBI Act or under any of the Regulations made under the SEBI Act.

Compliance with requirements of Chapter Il of the Regulations is not applicable to the Acquirer as on date of PA.
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5.1.

5.2.

6.1

6.2

8.1

8.2

8.3

DISCLOSURE IN TERMS OF REGULATION 16 (ix)

The Acquirer does not have any plans to dispose of or otherwise encumber any assets of the Target Company in
the next two years except in the ordinary course of business of the Target Company and except to the extent
required for the purpose of restructuring and/or rationalization of operations, assets, investments, liabilities or
otherwise of the Target Company for commercial reasons and operational efficiencies.

Other than in the ordinary course of business, the Acquirer undertake that he will not sell, dispose of or
otherwise encumber any substantial asset of the Target Company except with the prior approval of the
shareholders of the Target Company.

FUTURE PLANS OF THE ACQUIRER WITH REGARD TO THE TARGET COMPANY

The Acquirer has entered into an SPA with the Promoters of the Target Company to acquire 14,15,716 equity
shares of ¥ 10/- each of Seshachal, representing 20.39% of the issued, subscribed and paid up share capital of
the Target Company. This acquisition is thus a substantial acquisition of equity shares along with the voting
rights in Seshachal, which will enable the Acquirer to gain control of the Target Company. As a result of this
acquisition, provisions of Regulations 10 & 12 of the Regulations have been attracted. The Acquirer is making an
Offer to acquire upto 13,88,720 fully paid equity shares of ¥ 10 each being 20% of the paid up voting and equity
share capital of the Target Company in order to comply with the provisions of the Regulations.

As on the date of this PA, the Acquirer does not have any plans to dispose of or otherwise encumber any assets
of the Target Company in the next two years except in the ordinary course of business of the Target Company
and except to the extent required for the purpose of restructuring and/or rationalization of operations, assets,
investments, liabilities or otherwise of the Target Company for commercial reasons and operational efficiencies.
Notwithstanding the immediately preceding sentence, the Board of Directors of the Target Company will take
appropriate decisions in these matters based upon, among other things, the requirements of the business and in
line with the opportunities from time to time.

OPTION IN TERMS OF REGULATION 21

Upon completion of the Offer, assuming full acceptance to this Offer and the Sale Shares acquired through SPA,
the Acquirer will hold 28,04,436 equity shares constituting 40.39% of paid-up and voting capital of the Target
Company and will not result in the public shareholding falling below the minimum limit specified in Clause 40A
of the Listing Agreement i.e. 25% of its outstanding equity share and voting capital. Further, the Acquirer
undertakes that he will comply with the Listing Agreement for continuous listing of equity shares of the Target
Company with BSE.

BACKGROUND OF TARGET COMPANY (“Seshachal Technologies Limited” / “Seshachal”)

Seshachal Technologies Limited was incorporated on November 15, 1994 in the name of “Supan Syntech
Limited” under the Companies Act, 1956, in Ahmedabad and received a Certificate of Commencement of
Business from the Registrar of Companies, Gujarat, Dadra & Nagar Haveli on November 25, 1994.

The name of the Target Company was changed from “Supan Syntech Limited” to “Parichay Education Limited”
on June 6, 2001. Later, the name of the Target Company changed to “Javelin Technologies Limited” on May 28,
2002 and finally the name changed to “Seshachal Technologies Limited” on October 31, 2007 for which a fresh
Certificate of Incorporation consequent on change of name was obtained from the Registrar of Companies,
Karnataka on October 31, 2007. Subsequent to the change in name, the Registered Office of the Target Company
was also shifted from the State of Gujarat to the State of Karnataka and finally to the State of Andhra Pradesh
during the above mentioned period.

The Corporate Identification Number (“CIN”) of the Target Company is L72200AP1994PLC063259.
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8.4

8.5

8.6

8.7

8.8

8.9

8.10

8.11

8.12

8.13

The Registered Office of the Target Company is situated at E-19, Panchivati Township, Akkireddy Palem, BHPV
Post, Visakhapatnam — 530012, Andhra Pradesh, India; Mobile No.: +91-9866683972; Email:
seshachaltechnologieslimited@rediffmail.com. The Corporate Office of Seshachal is situated at 11, Pavani Villas,
Dwarakapuri Colony, Panjagutta, Hyderabad — 500082; Andhra Pradesh, Tel. No.: +91-40-40188765; Fax No. +91-
40-23321560.

The main objects of the Target Company as follows:

To undertake development and/or trade in sale, import, export of Computer software and all varieties of
Information Technology services in the field of internet, video, teleconferencing, communications including
telecommunications & satellite communications, computer aided designing, mapping, animation, database
services, networking and all other developments in the field of Internet and Software Services along with Geo
Information Systems/Geo positioning Systems mapping, data entries etc.

The Target Company came out with its Initial Public Issue during March 1996 and the equity shares of the Target
Company were listed on BSE, ASE and VSE. Later, the equity shares of the Target Company were voluntarily
delisted from ASE and VSE in the year 2004.

The current Promoters acquired substantial shares and took over the management control of the Target
Company from its original promoters vide SPA dated July 14, 2001 and an Open Offer was made in compliance
with the Regulations during FY 2001-02.

There are no outstanding instruments in the nature of warrants / fully convertible debentures (FCDs) / partly
convertible debentures (PCDs) etc. which are convertible into equity shares at any later date. There are no
shares which are under lock-in.

As on the date of the PA, the Authorised Share Capital of the Target Company is ¥ 1500.00 Lac comprising of
1,50,00,000 equity shares of ¥ 10/- each. The issued, subscribed, paid up and voting equity share capital of the
Target Company is ¥ 694.36 Lac comprising of 69,43,600 equity shares of ¥ 10 each, fully paid. There are no
partly paid shares in the Target Company.

Capital Structure of the Target Company as on date of PA as follows:

Paid-up Equity Shares of Target Company No. of Shares / % of Share /
Voting Rights Voting Rights

Fully Paid-up Equity Shares 69,43,600 100.00

Partly Paid-up Equity Shares - -

Total Paid-up Equity Shares 69,43,600 100.00

Total Voting Rights in Target Company 69,43,600 100.00

There is no manufacturing unit of the Target Company. Also, Seshachal does not have any holding or subsidiary
company as on date of the PA.

The equity shares of the Target Company are listed on BSE only. The equity shares of Seshachal are frequently
traded within the meaning of Regulation 20(4) of the Regulations on BSE. The Scrip Code of the equity shares of
the Target Company at BSE is 531794 and is placed in “T” group.

The Promoters of Seshachal have complied with the applicable provisions of Chapter Il of the Regulations except
filing under Regulation 7(1A) of the Regulations for the year 2005 and 2011. Also, there was a delay of 2 days in
compliance with Regulation 7(1A) for the year 2010. The Target Company has complied with the applicable
provisions of Chapter Il of the Regulations for Regulation 6(2) & 6(4) for 1997 and 8(3) of the Regulations from
the year 1998 till 2002. Also, there were delays in compliance with Regulation 8(3) of the Regulations for the
year 2003, 2004 and 2005 by 1489, 1123 and 758 days respectively. SEBI may initiate action against the Target
Company and its promoters at a later stage in terms of the Regulations and provisions of the SEBI Act for the
above-mentioned non-compliances.
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8.14 The existing capital built-up of Seshachal is shown in the table mentioned below:
No. and % of . .
Date of Shares Issued Cum.ulatlve Mode of Identity of Allottees Status of
Allotment Paid-up Allotment (Promoters / Compliance
No. of % of Capital (Rs.) Others)
Shares Shares
15-Nov-1994 35 0.00 350 Cash Subscriber to Capital Issued
the Memorandum prior to the IPO
7-Mar-1996 3,61,035 5.20 36,10,700 Cash Promoters Capital Issued
prior to the IPO
13-Jun-1996 59,06,330 85.06 | 6,26,74,000 Cash Public Issue / IPO Complied with
09-Jul-2005 (6,38,800) (9.20) | 5,62,86,000 | Forfeiture | Reduction in shares Complied with
of Shares | from Public Category
14-Feb-2008 | 13,15,000 18.94 | 1,67,60,700 Cash Preferential Issue to Complied with
non-promoters.
Total 69,43,600 100.00 | 6,94,36,000
8.15 The existing capital built-up of the current promoters of Seshachal is shown in the table mentioned below:
Date of Opening Balance of Change in Closing Balance of Compliances
Transaction Promoter's Holding Promoter's Holding Promoter's Holding
No. of % of No. of % of No. of % of
shares shares shares shares shares shares
14-Jul-2001 0 0.00 | 1,879,200 29.98 | 1,879,200 29.98 | Complied with the
provisions of
Regulation 10 and 12
of SEBI (SAST)
Regulations, 1997.
27-Sep-2001 1,879,200 29.98 750,000 11.97 | 2,629,200 41.95 | Complied with the
above Regulations
31-Mar-2002 | 2,629,200 41.95 - 0.00 | 2,629,200 41.95 | Filing under
Regulations was not
applicable.
31-Mar-2003 | 2,629,200 41.95 - 0.00 | 2,629,200 41.95 | Filing under
Regulations was not
applicable.
31-Mar-2004 | 2,629,200 41.95 - 0.00 | 2,629,200 41.95 | Filing under
Regulations was not
applicable.
31-Mar-2005 | 2,629,200 41.95 - 0.00 | 2,629,200 41.95 | Filing under
Regulations was not
applicable.
2-Apr-2005 2,629,200 41.95 | (675,000) (10.77) | 1,954,200 31.18 | Filing under
Regulation 7 was not
done.
30-Sep-2005 1,954,200 34.72 | (104,500) (1.67) | 1,849,700 32.86 | Filing under
Regulations was not
applicable.
31-Mar-2006 | 1,849,700 32.86 - 0.00 | 1,849,700 32.86 | Filing under
Regulations was not
applicable.

14



8.16

31-Mar-2007

1,849,700

32.86

(75,000)

(1.20)

1,774,700

31.53

Filing under
Regulations was not
applicable.

31-Mar-2008

1,774,700

31.53

0.00

1,774,700

31.53

Filing under
Regulations was not
applicable.

1-Jun-2008

1,774,700

25.56

0.00

1,774,700

25.56

Filing under
Regulations was not
applicable since
decrease in
shareholding was due
to pref. issue to
public category.

31-Mar-2009

1,774,700

25.56

0.00

1,774,700

25.56

Filing under
Regulations was not
applicable.

31-Mar-2010

1,774,700

25.56

0.00

1,774,700

25.56

Filing under
Regulations was not
applicable.

26-Apr-2010

1,774,700

25.56

(200,000)

(3.19)

1,574,700

22.68

Filing under
Regulation 7 was
done with a delay of 2
days.

29-Apr-2010

1,574,700

22.68

(25,000)

(0.40)

1,549,700

22.32

Filing under
Regulations was not
applicable.

30-Dec-2010

1,549,700

22.32

(133,959)

(2.14)

1,415,741

20.39

Filing under
Regulation 7 was not
done.

31-Dec-2010

1,415,741

20.39

(25)

0.00

1,415,716

20.39

Filing under
Regulations was not
applicable.

31-Mar-2011

1,415,716

20.39

0.00

1,415,716

20.39

Filing under
Regulations was not
applicable.

Note: SEBI may initiate action against the Target Company and its promoters at a later stage in terms of the
Regulations and provisions of the SEBI Act for the above-mentioned non-compliances.

Details of merger, de-merger, spin-offs during last 3 years

There has not been any merger / demerger or spin-off in Seshachal during the last 3 years.
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8.17

Details of Board of Directors of Seshachal as on date of PA as follows:

Sr. Name & Address DIN Qualification Experience Date of
No. Appointment
1. | Mr. Madhavapeddi Durga | 00075521 | B.Pharm., M. Tech. | Experience of 16 15-Sep-2005
Prasad years in quality
G-3, Manasa Apartments, assurance and
Shyamlal Buildings, validation of
Begumpet, Pharmaceutical,
Hyderabad -500016, Biotech and Food
Andhra Pradesh, India. Processing.
2. | Mr. Niranjan Sutrala 01898421 B.Sc. Experience of 25 30-Mar-2005
2-3-64/1/45, Opp. To CPL years in
Jaiswal Garden Lane, marketing and
Amber Pet, distribution in
Hyderabad -500013, pharma industry.
Andhra Pradesh, India
3. | Mr. Narasimha Murty 02402910 Diploma in Experience of 14 01-Sep-2010
Dokka Computer Science years in
No. 204, Archana Enclave, and BS Information | technology,
Prashanthi Nagar, ISRO Systems project
Layout, management and
Bangalore -560078, business
Karnataka, India development.
3. | Mr. Ramajogeswar Dokka | 03231785 | B.Com, PGDCA, MBA | Experience of 17-Feb-2011
F-204-4-5-, Archana more than 14
Enclave, Prashanthinagar, years in
Bangalore - 560078, procurement at
Karnataka, India. various levels.
4. | Mr. Bethini Hanumantha 03563052 B.Com Experience of 15 27-Jun-2011

Rao

5-71, Kesava Swamy
Street, Mandapaka Post,
Tanuku, West Godavari
Dist. - 534218

Andhra Pradesh, India.

years in the field
of Stock
Investments and
other investment
related products.

None of the above Director(s) is /are representatives of the Acquirer or associated / related with the Acquirer in

any manner.
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Brief Financial Details of Target Company as follows:

(Rs. in Lac except for other financial data)

Profit & Loss Account as on 31/03/2011 31/03/2010 31/03/2009 31/03/2008
Unaudited* Audited Audited Audited
Income from Operations 10.00 8.67 39.36 74.33
Other Income - - 2.11 0.95
Total Income 10.00 8.67 41.47 75.27
Total Expenditure 24.02 28.58 43.13 65.32
PBDIT (14.02) (19.92) (1.66) 9.95
Depreciation 1.31 1.36 1.38 1.30
Interest - - - -
Profit/(Loss) Before Tax (15.33) (21.27) (3.05) 8.66
Provision for Tax - - 0.14 0.83
Profit/(Loss) After Tax (15.33) (21.27) (3.19) 7.83
Balance Sheet as at
Sources of Funds
Paid-up Share Capital 694.36 694.36 694.36 694.36
Ezizlr:::‘;:izsgf\'l:; (Excluding 226.80 242.13 263.41 266.60
Net worth 921.16 936.49 957.77 960.96
Secured Loans - - - 5.18
Unsecured Loans - - - -
Total 921.16 936.49 957.77 966.14
Uses of Funds
Net Fixed Assets 501.12 502.42 503.56 395.42
Investments 7.00 5.00 - 141.45
Current Liabilities 0.71 3.47 2.70 8.86
Net Current Assets 296.99 296.28 307.04 265.75
Total Misc. expenditure not w/o 116.05 132.79 147.17 163.53
Total 921.06 936.49 957.77 966.14
Other Financial Data
Dividend (%) - - - -
Earning Per Share (Rs.) (0.22) (0.31) (0.05) 0.11
Return on Net worth (%) (1.66) (2.27) (0.33) 0.81
Book Value Per Share (Rs.) 13.27 13.49 13.79 13.84

*Unaudited figures are certified by the Statutory Auditors of the Target Company.
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Reasons for fall/rise in Total Income and Profit After Tax

Comparison between 2010-11 and 2009-10

Income for the financial year ended March 31, 2011 is Rs. 10.00 Lac as against Rs. 8.67 Lac for the financial year
ended March 31, 2010 and TDS. Profit / (Loss) after Tax for the financial year ended March 31, 2011 is Rs. (15.33)
Lac as against Rs. (21.27) Lac for the financial year ended March 31, 2010 due to recession and also there was an
increase of administrative expenses.

Comparison between 2009-10 and 2008-09

Income for the financial year ended March 31, 2010 is Rs. 8.67 Lac as against Rs. 39.36 Lac for the financial year
ended March 31, 2009. Profit / (Loss) after Tax for the financial year ended March 31, 2010 is Rs. (21.27) Lac as
against Rs. (3.19) Lac for the financial year ended March 31, 2009 due to recession.

Significant Accounting Policies adopted by the Target Company:

System of Accounting as per last annual report:

1.

Basis for preparation of Financial Statements: The Financial Statements have been prepared on the basis of
going concern, under the historical cost convention on the accrual basis, to comply in all material aspects
with applicable accounting principles in India, the Accounting Standards issued by the Institute of Chartered
Accountants of India (ICAI) and the relevant provisions of the Companies Act, 1956.

. Revenue Recognition: Revenue from software development is recognized based on software developed and

billed to clients as per the terms of specific contracts.

. Expenditure: Expenses are accounted on the accrual basis and provision is made for all known losses and

liabilities.

. Fixed Assets: Fixed Assets are stated at cost of acquisition. The Company has capitalized advances for Land

and Land development for future activities of the Company. The same are carried forward for the year.

. Depreciation: Depreciation on Fixed Assets is provided under straight line method as per schedule XIV of

the Companies Act, 1956 on pro-rata basis. No depreciation was provided on Software Development
Products as the assets were capitalized on the last date.

Contingent Liability as on March 31, 2010: Nil
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Pre and Post Offer Shareholding Pattern of the Seshachal as on date of PA is and shall be as follows:

Shareholders’
Category as on date

Shareholding &
voting rights prior

Shares / voting rights
agreed to be

Shares/ voting rights
to be acquired in

Shareholding /
voting rights after

to the agreement acquired which open offer the acquisition and
/acquisition and triggered off the (Assuming full offer
offer Regulations acceptances)
A B C A+B+C=D
No. % No. % No. % No. %

(1) Promoter Group
a) Parties to the
agreement if any 14,15,716 20.39 (14,15,716) 20.39 NA NA 0 0
b) Promoter other
than above NA NA NA NA NA NA NA NA
Total 1 (a+b) 14,15,716 | 20.39 | (14,15,716)| (20.39) 0 (] 0 0
(2) Acquirer
a) Main Acquirer 0 0 14,15,716 20.39 13,88,720 20.00 28,04,436 40.39
b) PACs NA NA NA NA NA NA NA NA
Total 2 (a+b) 0 0 14,15,716 20.39 13,88,720 20.00 28,04,436 40.39
(3) Parties to
agreement other
than 1 (a) & (b) NA NA NA NA NA NA NA NA
(4) Public (other
than parties to the
agreement, acquirer
& PACs
a) FIs/MFs/Flls/Banks 0 0 0 0
b) Bodies Corporate 6,67,686 9.62 0 0 (13,88,720) | (20.00) | 41,39,164 | 59.61
c) Clearing Members 1,726 0.02 0 0
d) NRIs 56,644 0.82 0 0
e) Indian Public 48,01,828 69.15 0 0
Total (4) (a+b+c+d+e) | 55,27,884 | 79.61 0 0 (13,88,720) | (20.00) | 41,39,164 | 59.61
Grand Total
(1+2+3+4) 69,43,600 | 100.00 0 0.00 0 0.00 69,43,600 | 100.00

NA stands for Not Applicable; There were 1660 shareholders in the Target Company as on the date of PA.
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8.20

8.21

8.22

9.1

9.2

9.3

9.4

Status of Corporate Governance

The Target Company has been complying with the Clause 49 of the Listing Agreement. The Board of Directors of
Seshachal consists of 5 members. Out of these members, 3 are Non Executive & Independent Directors, one is
acting as Managing Director and the other is acting as Compliance Officer of the Target Company.

Status of Pending Litigation as on date of the Letter of Offer

There is no pending litigation against the Target Company as on date of this Letter of Offer.

Details of Compliance Officer of the Target Company as follows:

Mr. Bethini Hanumantha Rao

Add: E-19, Panchivati Township, Akkireddy Palem, BHPV Post, Visakhapatnam — 500082, Andhra Pradesh, India.
Tel. No.: +91-9866683972; Email: seshachaltechnologieslimited @rediffmail.com

OFFER PRICE AND ITS JUSTIFICATION

The equity shares of the Target Company are listed on BSE only. Based on the information available, the equity

shares of the Target Company, within the meaning of Regulation 20(4) of the Regulations, are frequently traded
on BSE only.

Name of the| Total number of shares traded during the 6 | Total Number of Annualized Trading
Stock calendar months prior to the month in Listed Shares Turnover (in terms of % to
Exchange which PA was made Total Listed Shares)
BSE 7,44,896 69,43,600 21.46

Source: www.bseindia.com

The Offer Price of Rs. 7.50/- (Rupees Seven and Paise Fifty only) per share has been justified in terms of
Regulation 20(4) of the Regulations applicable to frequently traded shares.

Sr. No. Particulars Rupees per share

(a) Negotiated price under the Shares Purchase Agreement %2.00

(b) Highest price paid by the Acquirer for acquisitions, if any, including by way of
allotment in a Public or Rights or Preferential Issue, during the 26 week period NA
prior to the date of the Public Announcement.

(c) The average of the weekly high and low of closing prices of the shares during

26 weeks period preceding the Date of Public Announcement X7.23
(d) The average of the daily high and low of the prices of the shares during two

weeks period preceding the Date of Public Announcement %7.50

In view of the parameters considered and presented in table above, in the opinion of the Acquirer and Manager
to the Offer, the Offer Price of Rs. 7.50/- (Rupees Seven and Paise Fifty Only) per Share being higher than the
highest of the prices mentioned above is justified in terms of Regulation 20(4) and 20(11) of the Regulations.

The details of the average of the weekly high and low of the closing prices and volume of the Shares of the
Target Company on BSE for the 26-week period prior to the date of the Public Announcement are as under:
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9.5

Weeks From To Volume Closing High Closing Low Average
1 30-Dec-10 05-Jan-11 1,81,232 12.09 9.87 10.98
2 06-Jan-11 12-Jan-11 58,467 9.39 8.22 8.81
3 13-Jan-11 19-Jan-11 1,28,002 8.50 7.81 8.16
4 20-Jan-11 26-Jan-11 75,081 8.20 8.00 8.10
5 27-Jan-11 02-Feb-11 4,062 8.25 7.46 7.86
6 03-Feb-11 09-Feb-11 3,772 7.09 6.80 6.95
7 10-Feb-11 16-Feb-11 4,075 8.00 7.12 7.56
8 17-Feb-11 23-Feb-11 16,447 8.03 7.30 7.67
9 24-Feb-11 02-Mar-11 54 8.00 7.61 7.81
10 03-Mar-11 09-Mar-11 15,721 8.06 7.45 7.76
11 10-Mar-11 16-Mar-11 26,623 8.35 7.45 7.90
12 17-Mar-11 23-Mar-11 6,643 6.98 6.35 6.67
13 24-Mar-11 30-Mar-11 2,908 7.00 6.35 6.68
14 31-Mar-11 06-Apr-11 1,695 6.32 6.00 6.16
15 07-Apr-11 13-Apr-11 7,500 6.68 6.06 6.37
16 14-Apr-11 20-Apr-11 33,578 5.95 5.54 5.75
17 21-Apr-11 27-Apr-11 54,051 5.95 5.40 5.68
18 28-Apr-11 04-May-11 19,424 6.39 6.08 6.24
19 05-May-11 11-May-11 2,389 6.37 5.74 6.06
20 12-May-11 18-May-11 2,947 6.79 5.95 6.37
21 19-May-11 25-May-11 15,576 6.19 5.64 5.92
22 26-May-11 01-Jun-11 2,187 6.78 5.87 6.33
23 02-Jun-11 08-Jun-11 20,695 8.21 7.10 7.66
24 09-Jun-11 15-Jun-11 4,282 8.00 7.62 7.81
25 16-Jun-11 22-Jun-11 11,142 7.55 6.80 7.18
26 23-Jun-11 29-Jun-11 1,627 7.99 7.13 7.56
7,00,180 Average Price 7.23

(Source: www.bseindia.com)

The details of the average of the daily high and low prices and volume of the Target Company on BSE for the 2-
week period prior to the date of the Public Announcement are as under:

Days Date Volume Daily High Daily Low Average
1 16-Jun-11 1,299 8.31 7.55 7.93
2 17-Jun-11 2,560 7.91 7.18 7.55
3 20-Jun-11 2,050 7.53 7.52 7.53
4 21-Jun-11 4,402 7.89 7.15 7.52
5 22-Jun-11 831 7.00 6.80 6.90
6 23-Jun-11 500 7.13 7.13 7.13
7 24-Jun-11 No Trade No Trade No Trade No Trade
8 27-Jun-11 101 7.48 6.78 7.13
9 28-Jun-11 1,001 7.84 7.83 7.84
10 29-Jun-11 25 7.99 7.99 7.99

12,769 Average Price 7.50

(Source: www.bseindia.com)
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9.6

9.7

9.8

9.9

10

10.1

10.2

10.3

10.4

10.5

10.6

Non-compete Fee

The Acquirer has not entered into any agreement for payment of non-compete fee and has not made payment
in this regard.

Based on the above and in the opinion of the Manager to the Offer and the Acquirer, the Offer Price is justified
in terms of the Regulation 20(11).

The Acquirer shall not acquire any shares in Seshachal during the Offer Period except in compliance with the
Regulations and the details of such acquisitions shall be disclosed to BSE and to the Manager within 24 hours
thereof in terms of Regulation 22(17) of the Regulations.

If the Acquirer acquires shares after the original PA and upto seven working days prior to closure of the Offer at
a price higher than the Offer Price, then the highest price paid for such acquisitions shall be payable for all the
acceptances received under the Offer. Any such revision in the Offer Price shall be notified by advertisement in
the same newspapers in which the PA has appeared.

FINANCIAL ARRANGEMENTS

The Acquirer has adequate resources to meet the financial requirements of the offer in terms of Regulation 16
(xiv) of the Regulations.

The total fund requirement for the Offer is ¥ 1,04,15,400/- (Rupees One Crore Four Lac Fifteen Thousand and
Four Hundred only). In accordance with Regulation 28 of the Regulations, the Acquirer has opened an Escrow
Account in the name and style as “Narendra — Seshachal — Escrow A/c” bearing Account No. 0152-BH0417-050
with Indusind Bank Limited (“Escrow Bank”), Branch: Manratna Business Park, Junction of Tilak Road and
Derasar Lane, Opp. Food Spot, Ghatkopar (East), Mumbai — 400 077 and made a deposit of ¥ 32,00,000/-
(Rupees Thirty-Two Lac only) in the account, being more than 25% of the total consideration payable to the
shareholders under the Offer. A lien has been marked on the said Escrow Account in favour of the Manager to
the Offer by the Escrow Bank. The Manager to the Offer has been solely authorised by the Acquirer to operate
and realise the value of Escrow Account in terms of the Regulations.

In terms of Regulation 16 (xiv) of the Regulations, it is confirmed that the Acquirer has adequate resources and
have made firm financial arrangements to meet their offer obligations in full. The financial obligations of the
Acquirer under the Offer have been fulfilled through internal resources of the Acquirer and no borrowings from
Banks or Financial Institutions is envisaged.

The Acquirer has adequate financial resources and has made firm financial arrangements for the implementation
of the Offer in full out of his own Networth and no borrowings from any Bank and/or Financial Institutions is
envisaged. Mr. A. Prabhakara Rao (Membership No. 207386) of M/s LNP & Co.; Chartered Accountants having
their main office situated at Flat No. 503, #8-3-903/A, Siri Estates, Nagarjuna Nagar Colony, Yellareddy Guda,
Hyderabad — 500 073, Andhra Pradesh. Tel. No. +91-40-2374 3902 / 4020 3901; Fax No. +91-40-2374 3903 vide
their certificate dated June 28, 2011 certified that that on the basis of necessary information and explanation
given by the Acquirer and on the verification of their assets, liabilities, and the requirement of the funds, the
Acquirer has adequate resources to fulfil the obligations under this Offer in full.

The Acquirer in compliance with Regulation 22(11) of the Regulations has made firm financial arrangements to
fulfill the obligations under the Offer.

Based on above, the Manager to the Offer is satisfied about the ability of the Acquirer to implement the Offer in

accordance with the Regulations and confirms that firm arrangements for funds and money for payment
through verifiable means are already in place to fulfill the Offer obligations.
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11

111

11.2

11.3

11.4

11.5

11.6

11.7

11.8

11.9

11.10

11.11

11.12

TERMS AND CONDITIONS OF THE OFFER
OPERATIONAL TERMS AND CONDITIONS

The Offer is being made in compliance with the provisions of Regulations 10 and 12 and other applicable
provisions of the Regulations for the purpose of substantial acquisition of equity shares in the Target Company.

The acceptance of the Offer is entirely at the discretion of the equity Shareholders of Seshachal and each
Shareholder (except the Sellers) of Seshachal holding fully paid-up equity shares to whom this Offer is being
made is free to offer his/her shareholding in Seshachal, in whole or in part while accepting the Offer.

Accidental omission to despatch this Letter of Offer or any further communication to any person to whom this
Offer is made or the non-receipt of this Letter of Offer by any such person shall not invalidate the Offer in any
way.

The instructions, authorisations and provisions contained in the Form of Acceptance and Form of Withdrawal
constitute an integral part of the terms of this Offer.

The acceptance of the Offer must be unconditional and should be sent in the attached Form of Acceptance along
with the other documents duly filled in and signed by the applicant shareholder(s) which should be received by
the Registrar to the Offer at the collection centres mentioned in Para 12.2 under “Procedure for Acceptance and
Settlement” on or before Closure of the Offer. If any change or modification is made in the Form of Acceptance,
the same is liable to be rejected.

The Offer is not subject to any minimum level of acceptance. The Acquirer will acquire all the fully paid up equity
shares of SESHACHAL that are validly tendered and accepted in terms of this Offer upto 13,88,720 fully paid-up
equity shares of Rs. 10/- each representing 20% of the paid up and voting capital of the Target Company. Thus,
the Acquirer will proceed with the Offer even if they are unable to obtain acceptance to the full extent of the
equity shares of SESHACHAL for which this Offer is made.

All equity shares tendered under this Offer should be free from any charge, lien or encumbrances of any kind
whatsoever.

The Acquirer will not be responsible in any manner for any loss of equity share certificate(s) and Offer
acceptance documents during transit. The equity shareholders of SESHACHAL are advised to adequately
safeguard their interest in this regard.

Shareholders who have accepted the Offer by tendering the requisite documents, in terms of the Public
Announcement / Letter of Offer, can withdraw the same upto three working days prior to the date of Closure of
the Offer i.e. upto September 14, 2011.

If the aggregate of the valid responses to the Offer exceeds 13,88,720 fully paid up equity shares, then the
Acquirer shall accept the valid applications received on a proportionate basis in accordance with Regulation
21(6) of the Regulations in such a way that acquisition from a shareholder shall not be less than the market lot or
the entire holding, if it is less than the market lot of 100 equity shares.

The Acquirer reserves the right to withdraw the Offer pursuant to Regulation 27 of the Regulations. Any such
withdrawal will be notified in the form of an Announcement in the same newspapers in which the Public
Announcement had appeared.

LOCKED IN SHARES

There are no equity shares of Seshachal that are “locked-in” as on the date of the PA.
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11.13

11.14

11.15

11.16

11.17

11.18

12

12.1

12.2

ELIGIBILITY FOR ACCEPTING THE OFFER

The Offer is made to all the equity shareholders (except the Sellers) of Seshachal whether registered or not who
own the fully paid up equity shares anytime prior to the closure of the Offer. However, the Letter of Offer is
being mailed to those shareholders whose names appear on the Register of Members of Seshachal at the close
of business hours on the Specified Date i.e. July 15, 2011. Shareholders (except the Sellers) holding fully paid
equity shares of Seshachal any time prior to the closure of the Offer are eligible to tender their equity shares in
terms of this Offer.

STATUTORY APPROVALS

As on date of this Letter of Offer, no statutory approvals are required to acquire shares tendered pursuant to
this Offer. If non-resident shareholders, overseas corporate bodies and foreign shareholders had required any
RBI approval in respect of any equity shares held by them in the Target Company; they will be required to submit
their previous RBI approvals that they would have obtained for holding the equity shares of the Target Company.
In case such permissions are not submitted, the Acquirer reserves the right to reject such equity shares tendered
in the Open Offer.

The Acquirer has also received SEBI’s observations in terms of proviso of Reg. 18(2) of the Regulations vide their
letter no. CFD/DCR1/0W/26209/11 dated August 16, 2011 to implement the Offer.

To the best of the knowledge of the Acquirer, as on the date of this Letter of Offer, there are no statutory
approvals required to implement the Offer. If any other statutory approvals become applicable, the Offer would
also be subject to such statutory approvals. The Acquirer, in terms of Regulation 27 of SEBI (SAST) Regulations,
will not proceed with the Offer in the event the statutory approvals indicated above are refused.

In case of delay in receipt of any statutory approval(s), SEBI has the power to grant an extension of time to the
Acquirer for payment of consideration to shareholders of Seshachal, subject to Acquirer agreeing to pay interest
for the delayed period as directed by SEBI in terms of Regulation 22(12) of the SEBI (SAST) Regulations. Further,
if the delay occurs on account of the willful default or neglect or inaction or non-action by the Acquirer in
obtaining the requisite approval(s), the amount held in the escrow account shall be subject to forfeiture and be
dealt with in the manner provided in Regulation 28(12) of the SEBI (SAST) Regulations.

To the best of their knowledge, the Acquirer does not require any approvals from financial institutions or banks
to implement the Offer.

PROCEDURE FOR ACCEPTANCE AND SETTLEMENT

Kindly note that the Registrar and Transfer Agent (“RTA”) of the Target Company is Sathguru Management
Consulatnts Private Limited and the Acquirer has appointed M/s. Bigshare Services Private Limited as “Registrar
to the Offer” (hereinafter referred to as “Registrar to the Offer”). For any transfer, issuance of new share
certificate, conversion of physical shares into demat or dematerialisation of shares Shareholders are advised to
contact to the RTA of the Target Company. No documents should be sent to the Sellers, Acquirer, Seshachal or
the Manager to the Offer.

All eligible owners of fully paid equity shares of Seshachal, registered or unregistered who wish to avail and
accept the Offer can hand deliver or by way of Registered Post of the Form of Acceptance-cum-
Acknowledgement along with all the relevant documents on all working days i.e. from Monday to Friday
between 10.00 a.m. to 4.00 p.m. and on Saturdays from 10.00 a.m. to 1.00 p.m. at one of the below mentioned
collection centres in accordance with the procedure as set out in the Letter of Offer. The collection centres will
be remain closed on Sundays and Public Holidays.
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12.3

12.4

7
*

7
*

Address of Collection Centre Contact Person, Telephone No., Fax No., | Mode of Delivery
Email and Web

Bigshare Services Pvt. Limited Mr. Vishant Naik Hand Delivery /

E/2, Ansa Industrial Estate, Tel. No.: +91-22-40430200 Registered Post

Saki Vihar Road, Sakinaka, Fax. No.: +91-22-28475207

Andheri (East), Mumbai — 400 072. E-mail: openoffer@bigshareonline.com

Bigshare Services Pvt. Limited Mr. Bojimon H.

G -10, Left Wing, Amrutha Ville, Opp. Tel. No. +91-40-2337 4967 Hand Delivery only

Yashoda Hospital, Somajiguda, Fax No. +91-40-2337 0295

Rajbhavan Road, Hyderabad — 500 082. | Web: www.bigshareonline.com

Procedure for equity shares held in demateralised form
Beneficial Owners should enclose:

Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by
sole/joint shareholders whose names appear in the beneficiary account and in the same order therein. The Form
of Acceptance has to be tendered by the beneficial holder of equity shares only. In case of non-receipt of the
aforesaid documents, but receipt of the equity shares in the Special Depository Account, the Offer shall be
deemed to be accepted.

A photocopy or counterfoil of the Delivery Instructions in “Off-market” mode, duly acknowledged by the
beneficial owners depository participant and filled as per the details of the Special Depository Account given
below.

Shareholders desirous of participating in the Offer are required to send their application along with the duly
filled Form of Acceptance to the Registrar to the Offer, such that the applications are received by the Registrar to
the Offer, on or before the closing date of the Offer, stating the name, address, number of shares held, number
of shares offered, Depository Participant (‘DP’) name, DP ID number, beneficiary account number along with a
photocopy of the delivery instruction in ‘off-market’ mode, duly acknowledged by the DP as per instructions
given below:

Name of the Escrow Account BSPL Escrow A/c -STL Open Offer

Depository Name National Securities Depository Limited (“NSDL")
Depository Participant (DP) Name HDFC Bank Limited

DP ID Number IN301549

Beneficiary Account Number / Client ID 33140147

ISIN INE331F01010

Mode of Instruction Off-Market

Shareholders who tender their equity shares in electronic form are requested to attach their respective
counterfoils of the transaction duly stamped by their respective DPs along with the Form of Acceptance cum
Acknowledgement which will be sent along with LOF to them. Shareholders of the Target Company having their
beneficiary account with Central Depository Services (1) Limited (“CDSL”) shall use the inter-depository delivery
instruction slip and send the same (duly stamped by their Depository Participants) for the purpose of crediting
their equity shares in favour of the special depository account with NSDL.

Shareholders who have sent their equity share certificates for dematerialization should enclose:

Form of Acceptance duly completed and signed in accordance with the instructions contained therein by the
sole/joint equity shareholders whose name appears on the equity share certificate and in the same order and as
per the specimen signature lodged with the Target Company.

A copy of the dematerialisation request form duly acknowledged by the equity shareholders depository
participant.
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Such equity shareholders should ensure that the credit of their equity shares tendered under Offer to the Special
Depository Account is made on or before the date of closing of the Offer, otherwise the same are liable to be
rejected. Alternatively, if the equity shares sent for dematerialisation are yet to be processed by the equity
shareholders depository participants, the equity shareholders can withdraw their dematerialization request and
tender the equity share certificates in the Offer as per procedure mentioned in this Letter of Offer.

Neither the share certificate(s) nor transfer deed(s) nor the Form of Acceptance should be sent to the Sellers
nor the Acquirers nor Seshachal nor the RTA nor the Manager to the Offer. Delivery made by Registered Post
would be received on all days except Sundays and Public Holidays.

Procedure for equity shares held in physical form
Registered shareholders of the Target Company should enclose:

Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by
sole/joint shareholders whose name(s) appears on the equity share certificate(s) and in the same order and as
per the specimen signature lodged with the Target Company;

Original equity share certificate(s);

Valid share transfer deed(s) duly signed as transferor(s) by the sole/joint shareholder(s) in the same order and as
per specimen signatures lodged with the Target Company and duly witnessed at the appropriate place. The
transfer deed should be left blank, except for the signatures as mentioned above. Attestation, where required
(thumb impressions, signature difference, etc.) should be done by a Magistrate, Notary Public or Special
Executive Magistrate or a similar authority holding a public office and authorized to use the seal of his office or a
member of a recognized stock exchange under their seal of office and membership number or manager of the
transferor’s bank. A blank share transfer form is enclosed along with this Letter of Offer.

In case of registered shareholder, non receipt of the aforesaid documents, but receipt of the share certificates
and the duly completed transfer deed, shall be deemed that the Offer has been accepted.

Notwithstanding that the signature(s) of the transferor(s) has/have been attested as aforesaid, if the signature(s)
of the transferor(s) differs from the specimen signature(s) recorded with the Target Company or are not in the
same order, such equity shares are liable to be rejected under this Offer even if the Offer has been accepted by a
bona fide owner of such equity shares.

Unregistered owners of equity shares of the Target Company should enclose:

Form of Acceptance duly completed and signed in accordance with the instructions contained therein;

Original equity share certificate(s);

Original broker contract note;

Valid share transfer deed(s) as received from the market. The details of buyer should be left blank failing which
the same will be considered invalid under the Offer. All other requirements for valid transfer (including matching
of signatures) will be preconditions for acceptance.

The acknowledgement received, if any, from the Target Company in case the equity shares have been lodged
with the Target Company. Such persons should instruct the Target Company and its Registrar and Transfer
agents to send the transferred share certificate(s) directly to the collection centre as mentioned in Para 12.2
above of this Letter of Offer. The applicant should ensure that the certificate(s) reach the designated collection
centre before the date of closing of the Offer.

Unregistered owners can send their acceptance of the Offer in writing to the Registrar to the Offer at the
collection centres as mentioned in Para 12.2 above of this Letter of Offer, on plain paper stating name, address,
number of equity shares held, no. of equity shares offered, distinctive numbers, folio numbers, together with
the original share certificate(s), valid transfer deeds in case of equity shares held in physical form. No indemnity
is required from the unregistered owners. Unregistered owners if they so desire may also apply on the Form of
Acceptance downloaded from the SEBI’s website (www.sebi.gov.in).
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12.9

12.10

12.11

Procedure to be adopted in case of non-receipt of the Letter of Offer
By equity shareholders holding equity shares in physical form

In case of non-receipt of the Letter of Offer, eligible persons may send their acceptance of the Offer in writing to
the Registrar to the Offer at the collection centre as mentioned in Para 12.2 above of this Letter of Offer, on
plain paper stating their name, address, number of equity shares held, no. of equity shares offered, distinctive
numbers, folio numbers together with the original share certificate(s), valid transfer deeds in case of equity
shares held in physical form, so as to reach the Registrars to the Offer on or before the date of closing of the
Offer.

Shareholders who have lodged their equity shares for transfer with the Target Company must also send the
acknowledgement received, if any, from the Target Company towards such lodging of equity shares.
Shareholders who have sent their equity share certificates for dematerialisation should send a copy of the
dematerialised request form duly acknowledged by their depository participant.

By equity shareholders holding equity shares in dematerialised form

Beneficial Owners may send the acceptance of the Offer in writing to the Registrar to the Offer at the collection
centres as mentioned in Para 12.2 above of this Letter of Offer, on plain paper, stating name, address, number of
equity shares held, number of equity shares offered, DP name, DP ID, beneficiary account number and a
photocopy or counterfoil of the delivery instructions in “Off market” mode, duly acknowledged by the beneficial
owners depository participant, in favour of the Special Depository Account, the details of which are mentioned
in Para 12.3 above of Offer.

Shareholders, having their beneficial account with NSDL have to use inter-depository delivery instruction slip for
the purpose of crediting their equity shares in favour of the Special Depository Account with CDSL. No indemnity
is required while sending the acceptance of the Offer on plain paper.

Shareholders not receiving the Letter of Offer, if they so desire, may also apply on the Form of Acceptance
downloaded from SEBI web site (www.sebi.gov.in ).

The shareholders should also provide all relevant documents, which are necessary to ensure transferability of
the equity shares in respect of which the acceptance is being sent in connection with the Offer. Such documents
may include, but are not limited to:

duly attested death certificate and succession certificate in case of single shareholder;

duly attested Power of Attorney if any person apart from the shareholder has signed the Form of Acceptance
and/or transfer deed(s);

in case of companies, the necessary corporate authorization (including applicable resolutions, consents and
approvals of the applicable governing bodies of such companies);

any other relevant documentation.

The Registrar to the Offer will hold in trust the Form of Acceptance, equity share certificates, transfer deeds and
other documents on behalf of the shareholders of the Target Company who have tendered in the Offer, until the
cheques/drafts for the consideration and/or the unaccepted equity shares/equity share certificates are
dispatched/returned, the Acquirer would not have access to these equity shares until such time.

The Acquirer shall accept all valid fully paid up equity shares tendered (except those which are withdrawn,
within the date specified for withdrawal) up to the Offer Size. Equity shares will be acquired by the Acquirer free
from lien, charges and encumbrances of any kind whatsoever and together with all the rights attached thereto
including the right to dividend, bonus and rights issue thereafter.

If the number of equity shares tendered by the shareholders in connection with the Offer is more than the Offer
Size, the acquisition from each shareholder will be as per Regulation 21(6) of the Regulations, on a proportionate
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12.12

12.13

12.14

basis in consultation with the Manager to the Offer taking care to ensure that the basis of acceptance is decided
in a fair and equitable manner and does not result in non-marketable lots. Provided that, acquisition of equity
shares from a shareholder, shall not be less than the minimum marketable lot of 100 equity shares or the entire
holding, if it is less than the marketable lot.

The consideration for the equity shares of the Target Company accepted by the Acquirer will be paid by crossed
account payee cheques/demand drafts. Such cheques/demand drafts exceeding Rs. 1,500 or unaccepted equity
share certificates, transfer deeds and other documents, if any, will be returned by registered post/speed post at
the shareholders’/unregistered owners’ sole risk, to the sole/first shareholder/unregistered owner.
Cheques/demand drafts for Rs. 1,500 or less will be sent under certificate of posting. All cheques/demand drafts
will be drawn in the name of the first holder, in case of joint registered holders.

In case of dematerialised equity shares, the equity shares would reside in the Special Depository Account as
mentioned above. The Registrar to the Offer will debit the Special Depository Account to the extent of payment
of consideration made by the Acquirer and give instructions for the credit to the beneficial account of the
Acquirer. The equity shares held in dematerialised form to the extent not accepted as a result of non-
payment/part payment of consideration by the Acquirer under the Offer will be released to the beneficial
owner’s depository account with the respective beneficial owners depository participant as per details furnished
by the beneficial owner in the Form of Acceptance, at the sole risk of the beneficial owners.

In terms of Regulation 22(5A) of the Regulations, shareholders desirous of withdrawing their acceptance
tendered by them in the Offer, may do so up to three working days prior to the date of closing of the Offer. The
withdrawal option can be exercised by submitting the documents as per the instructions below, so as to reach
the Registrars to the Offer at any of the collection centres mentioned above as per the mode of delivery
indicated therein on or before September 9, 2011.

The withdrawal option can be exercised by submitting the following:

For equity shares held in demat form

Beneficial owners should enclose:

Duly signed and completed Form of Withdrawal accompanying this LOF. The signature(s) should be attested by
the depository participant.

Acknowledgement slip in original/copy of the submitted Form of Acceptance submitted by registered post.
Photocopy of the delivery instruction in “Off-market” mode or counterfoil of the delivery instruction in “Off-
market” mode, duly acknowledged by the depository participant.

For equity shares held in physical form:

Registered shareholders should enclose:

Duly signed and completed Form of Withdrawal accompanying this LOF.

Acknowledgement slip in original/copy of the submitted Form of Acceptance submitted by registered post.

In case of partial withdrawal, valid Share Transfer form(s) duly signed as transferors by all registered
shareholders (in case of joint holdings) in the same order and as per specimen signatures registered with the
Target Company and duly witnessed at the appropriate place.

Registered shareholders should enclose:

Duly signed and completed Form of Withdrawal accompanying this LOF.

Acknowledgement slip in original/copy of the submitted Form of Acceptance submitted by registered post.

In case of partial withdrawal, valid Share Transfer form(s) duly signed as transferors by all registered
shareholders (in case of joint holdings) in the same order and as per specimen signatures registered with the
Target Company and duly witnessed at the appropriate place.

Unregistered owners should enclose:

Duly signed and completed Form of Withdrawal.
Acknowledgement slip in original/Copy of the submitted Form of Acceptance submitted by registered post.
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12.17

12.18

In case of non-receipt of Form of Withdrawal, the withdrawal option can be exercised by making a plain paper
application along with the following details:

In case of physical equity shares: name; address; distinctive numbers; folio number, number of equity shares
tendered and to be withdrawn;

In case of dematerialized equity shares: name; address; number of equity shares offered and number of equity
shares to be withdrawn; DP name; DP ID; beneficiary account number and a photocopy of the delivery
instruction in “Off-market” mode or counterfoil of the delivery instruction in “Off-market” mode, duly
acknowledged by the DP, in favour of the Special Depository Account;

Acknowledgement slip in original/Copy of the submitted Form of Acceptance submitted by registered post.

The withdrawal of equity shares will be available only for the share certificates/shares that have been received
by the Registrar to the Offer/credited to Special Depository Account.

The intimation of returned equity shares to the Shareholders will be at the address as per the records of the
Target Company /Depository as the case may be.

The Form of Withdrawal should be sent only to the Registrar to the Offer.

In case of partial withdrawal of equity shares tendered in physical form by the registered shareholder, if the
original share certificates are required to be split, the same will be returned on receipt of share certificates from
the Target Company.

The equity shares withdrawn by the Shareholders would be returned by registered post.

Payment Consideration

Payment to those shareholders whose certificates and/or other documents are found valid and in order and are
approved by Manager and Registrar will be paid by way of a crossed account payee Cheque/Demand Draft/Pay
Order through Direct Credit (DC)/National Electronic Fund Transfer (NEFT)/Real Time Gross Settlement
(RTGS)/National Electronic Clearing Services (NECS)/ Electronic Clearing Services (ECS). Shareholders who opt for
receiving consideration through DC/NEFT/RTGS/NECS/ECS are requested to give the authorisation for the same
in the Form of Acceptance cum Acknowledgement and enclosed a photocopy of cheque along with form of Form
of Acceptance cum Acknowledgement. The consideration to the shareholders will be paid as per the option
selected by the shareholders while providing their bank account details mentioned in the Form of Acceptance
cum Acknowledgement.

Mode of making Payment to the Shareholders whose shares are accepted in the Open Offer

Electronic Clearing System (‘ECS’) — Payment would be done through ECS for Shareholders having an account at
any of the following 90 centers: Ahmedabad, Bengaluru, Bhubaneshwar, Chandigarh, Chennai, Guwahati,
Hyderabad, Jaipur, Kanpur, Kolkata, Mumbai, Nagpur, New Delhi, Patna, Thiruvananthapuram (managed by RBI);
Asansol, Baroda (Vadorada), Bijapur, Burdwan, Calicut (Kozhikode), Cuttack, Dehradun, Dhanbad, Durgapur,
Gadag, Gangtok, Gwalior, Hubli, Indore, Imphal, Jabalpur, Jodhpur, Kakinada, Nashik, Nellore, Panaji,
Puducherry, Raipur, Ranchi, Shimla, Shillong, Sholapur, Siliguri, Surat, Tirunelveli, Tirupur, Tirupati, Thrissur,
Trichy and Udupi (managed by State Bank of India); Agra, Allahabad, Aurangabad, Erode, Gorakhpur, Jalandhar,
Jammu, Kolhapur, Lucknow, Ludhiana, Mysore, Udaipur and Varanasi (managed by Punjab National Bank);
Anand, Belgaum, Jamshedpur, Kota, Pune and Salem (managed by Union Bank of India); Visakhapatnam
(managed by Andhra Bank); Mangalore (managed by Corporation Bank); Bhavnagar, Coimbatore, Jamnagar and
Rajkot (managed by Bank of Baroda); Ernakulum (Kochi) (managed by State Bank of Travancore); Bhopal
(managed by Central Bank of India); Madurai (managed by Canara Bank); Amritsar (managed by Oriental Bank of
Commerce); Haldia (managed by United Bank of India); Gulbarga, Raichur and Vijaywada (managed by State
Bank of Hyderabad); Bikaner and Bhilwara (managed by State Bank of Bikaner and Jaipur); Davanagere, Hassan,
Mandya, Shimoga and Tumkur (managed by State Bank of Mysore). This mode of payment would be subject to
availability of complete bank account details including the MICR code as appearing on a cheque leaf, from the
Depositories. The payment through ECS is mandatory for Shareholders having a bank account at any of the
abovementioned 68 centers, except where the Shareholder, being eligible, opts to receive payment through
direct credit or RTGS.

Direct Credit (‘DC’) — Shareholders having bank accounts with the Escrow Banker, as mentioned in the

Acceptance cum Acknowledgement Form, shall be eligible to receive payments through direct credit. Charges, if
any, levied by the Escrow Bank for the same would be borne by the Acquirer.
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Real Time Gross Settlement (‘RTGS’) — Shareholders having a bank account at any of the abovementioned 68
centres and whose amount exceeds Rs. 2.00 Lac, have the option to receive the payment through RTGS. Such
eligible Shareholders who indicate their preference to receive payment through RTGS are required to provide
the IFSC code in the Acceptance-cum-Acknowledgement Form. In the event the same is not provided, payment
shall be made through ECS. Charges, if any, levied by the Escrow Bank for the same would be borne by the
Acquirer. Charges, if any, levied by the Shareholder’s bank receiving the credit would be borne by the
Shareholder.

National Electronic Fund Transfer (‘NEFT’) — Payment shall be undertaken through NEFT wherever the
Shareholder’s bank has been assigned the Indian Financial System Code (‘IFSC’), which can be linked to a MICR, if
any, available to that particular bank branch. IFSC Code will be obtained from the website of RBI as on a date
immediately prior to the date of payment, duly mapped with MICR numbers. Wherever the Shareholders have
registered their nine digit MICR number and their bank account number while opening and operating the demat
account, the same will be duly mapped with the IFSC Code of that particular bank branch and the payment will
be made to the Shareholder through this method. The process flow in respect of payments by way of NEFT is at
an evolving stage and hence use of NEFT is subject to operational feasibility, cost and process efficiency. In the
event that NEFT is not operationally feasible, the payment would be made through any one of the other modes
as discussed above.

For all other Shareholders, and those who have not updated their bank particulars with the MICR code, the
payments will be despatched under certificate of posting for value upto Rs. 1,500 and through Speed Post/
Registered Post for payments above Rs. 1,500. Such payments will be made by cheques, pay orders or demand
drafts drawn on the Escrow Bank and payable at par at places where acceptance forms are received. Bank
charges, if any, for cashing such cheques, pay orders or demand drafts at other centres will be payable by the
Shareholders.

DOCUMENTS FOR INSPECTION

The following documents will be available for inspection to the Shareholders of Seshachal at the Office of
Systematix Corporate Services Limited at J.K. Somani Building, 2" Floor, Mumbai Samachar Marg, British Hotel
Lane, Fort, Mumbai — 400 001 during the offer period from Monday to Friday except bank holidays till the Offer
Closing date of the Offer between 10.00 a.m. to 5.00 p.m.

Certificate of Incorporation, Memorandum and Articles of Association of Seshachal Technologies Limited.
Certificates from Mr. A. Prabhakara Rao (Membership No. 207386) of M/s LNP & Co.; Chartered Accountants
about the Acquirer’s Networth and having adequate resources to fulfil the total obligation under the Offer in full.
Annual Reports of Seshachal Technologies Limited for the financial years ended 31% March 2008, 31* March
2009, 31* March 2010 and unaudited financials as certified by the Statutory Auditors of the Target Company for
the 12 months period ended on March 31, 2011.

A copy of the Public Announcement published on June 30, 2011.

Escrow Account Details opened with Indusind Bank Limited, Branch: Appasaheb Marathe Marg, Prabhadevi,
Mumbai — 400 025 and availability of Cash deposit of Rs. 32.00 Lac (Rupees Thirty-Two Lac only) in the said
account, being more than 25% of the total consideration payable to the shareholders under the Offer.

A Copy of letter bearing reference number CFD/DCR1/0W/26209/11 dated August 16, 2011 received from SEBI
in terms of proviso to Regulation 18(2) of the Regulations.

A Copy of Share Purchase Agreement dated June 25, 2011 between the Acquirer and the Sellers.

Memorandum of Understanding between the Acquirer and the Manager to the Offer.

Memorandum of Understanding between the Acquirer and the Registrar to the Offer.

Memorandum of Understanding between the Acquirer, Escrow Banker and the Manager to the Offer.
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DECLARATION

| have made all reasonable inquiries, accept responsibility for, and confirm that this Letter of Offer contains all
information with regard to the Offer, which is material in the context of the issue, that the information
contained in this Letter of Offer is true and correct in all material respects and is not misleading in any material
respect, that the opinions and intentions expressed herein are honestly held and that there are no other facts,
the omission of which makes this document as a whole or any of such information or the expression of any such
opinions or intentions misleading in any material respect.

| am responsible for ensuring compliance with the Regulations. All information contained in this document is
true and correct as on date of the Public Announcement, unless stated otherwise.

| hereby declare and confirm that all the relevant provisions of Companies Act, 1956 and all the provisions of
SEBI (Substantial Acquisition of Shares and Takeover) Regulations, 1997 have been complied with and no
statements in the Offer document is contrary to the provisions of Companies Act, 1956 and SEBI (Substantial
Acquisition of Shares and Takeover) Regulations 1997.

By the Acquirer

Sd/-
Narendra Chitturi

Date: August 22, 2011
Place: Mumbai.

Enclosures:

(1) Form of Acceptance cum Acknowledgement
(2) Form of Withdrawal

(3) Transfer Deed
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FORM OF ACCEPTANCE — CUM — ACKNOWLEDGEMENT

(Please send this Form with enclosures to the Registrar to the Offer at their address given overleaf)
OFFER OPENS ON: August 26, 2011 (Friday)

OFFER CLOSES ON: September 14, 2011 (Wednesday)

Shareholder(s) Details:

Name:
Full Address:

Dist.: State: ; Pin Code:

Tel. No. with STD Code: ; Mobile No.

Fax No. with STD Code: ; Email:

To,
Bigshare Services Private Limited

E/2, Ansa Industrial Estate; Saki Vihar Road;
Sakinaka, Andheri (East); Mumbai - 400 072.

Sub.: Open Offer to purchase 13,88,720 Equity Shares of Seshachal representing 20% of the Equity & Voting Capital at a price of
Rs. 7.50/- (Rupees Seven and Paise Fifty Only) per Equity Share by Mr. Narendra Chitturi under SEBI (SAST) Regulations.

Dear Madam/Sir,
I/We refer to the Letter of Offer dated August 22, 2011 for acquiring the Equity Shares held by me/us in Seshachal.

I/We, the undersigned, have read the Letter of Offer and understood its contents including the terms and conditions as mentioned
therein.

For Equity Shares held in Physical Form:

I/We accept the Offer and enclose the original Equity Share certificate(s) and duly signed transfer deed(s) in respect of my/our Equity
Shares as detailed below:

Sr. Folio No. Certificate No. Distinctive No(s) No. of Equity
No. From To Shares

Total Number of Equity Shares

(In case of insufficient space, please use additional sheet and authenticate the same)

I/We note and understand that the original Equity Share certificate(s) and valid Share transfer deed(s) will be held in trust for me/us by
the Registrar to the Offer until the time the Acquirer pay the purchase consideration as mentioned in the Letter of Offer.

I/We also note and understand that the Acquirer will pay the purchase consideration only after verification of the documents and
signatures.

Tear along line
Seshachal Technologies Limited — Open Offer [Acknowledgement Slip]
Received from Mr./Ms./Mrs.

Folio No. Form of Acceptance cum Acknowledgement, Number of certificate for
Equity Shares.
Stamp of Collection Centre Signature of Official Date of Receipt
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For Equity Shares held in Demat Form:

I/We hold Equity Shares in demat form and accept the Offer and enclosed photocopy of the Delivery Instruction duly acknowledged by
my/our DP in respect of my/our Equity Shares as detailed below:

DP Name DPID Client ID Name of Beneficiary No. of Equity Shares

I/We have done an off market transaction for crediting the Equity Shares to the Escrow Account opened with NSDL named “BSPL
Escrow A/c - STL Open Offer”. Shareholders whose Equity Shares are held in beneficiary Account with CDSL have to use an “inter—
depository delivery instruction slip” for the purpose of crediting their Equity Shares in favour of the Escrow Account with NSDL.

I/We note and understand that the Equity Shares would lie in the Escrow Account until the time the Acquirer makes payment of
purchase consideration as mentioned in the Letter of Offer.

I/We confirm that the Equity Shares of Seshachal, which are being tendered herewith by me/us under the Offer, are free from lien,
charges and encumbrances of any kind whatsoever.

I/We authorize the Acquirer to accept the Equity Shares so Offered which he may decide to accept in consultation with the Registrar to
the Offer and in terms of the Letter of Offer and I/We further authorize the Acquirer to return to me/us, Equity Share Certificate(s) in
respect of which the Offer is not found valid/not accepted, specifying the reasons thereof.

I/We authorize the Acquirer or the Registrar to the Offer to send by Registered Post/Courier the draft/cheque in settlement of the
amount to the sole/first holder at the address mentioned below:

First / Sole Shareholder Joint Holder 1 Joint Holder 2

PAN/GIR No.

So as to avoid fraudulent encashment in transit, Shareholder(s) may provide details of Bank Account of the first / sole shareholder
and the consideration cheque or demand draft will be drawn accordingly. Please indicate the preferred mode of receiving the
payment consideration. (Please (v') tick at appropriate places)

1.) Electronic Mode: ( ) 2.) Physical Mode: ( )
Sr. No. | Particulars required Details
i. Bank Name

ii. Complete Address of the Bank Branch

iii. Account Type Current Account ( )/ Savings Account( )/ Others( )

iv. Account No.

V. 9 digit MICR Code (for ECS / DC)

vi. | IFSC Code (for RTGS / NEFT)

Yours faithfully,

Verified and Attested (by DP in

Signed & Delivered by Full Name case of Demat Shares and by
Registrar in case of Physical Shares)

First/Sole Shareholder

Joint Holder 1

Joint Holder 2

Note: In case of joint holdings, all holders must sign. A corporation / Company must affix its common seal.
Place: Date:

Note: All future correspondence, if any should be addressed to the Registrar to the Offer at
BIGSHARE SERVICES PRIVATE LIMITED
Unit: Seshachal Technologies Limited — Open Offer

E/2, Ansa Industrial Estate; Saki Vihar Road;
Sakinaka, Andheri (East); Mumbai - 400 072.

34



FORM OF WITHDRAWAL

You have an ‘OPTION TO WITHDRAW’ the acceptance OFFER SCHEDULE

tendered in response to this Offer any time upto three OFFER OPENS ON: August 26, 2011 (Friday)
working days prior to the date of closure of Offer. In case LAST DATE OF WITHDRAWAL: September 9, 2011 (Friday)
you wish to withdraw your acceptance please use this form. OFFER CLOSES ON: September 14, 2011 (Wednesday)

Shareholder(s) Details:
Name:
Full Address:

Dist.: State: ; Pin Code:

Tel. No. with STD Code: ; Mobile No.

Fax No. with STD Code: ; Email:

To,
Bigshare Services Private Limited

E/2, Ansa Industrial Estate; Saki Vihar Road;
Sakinaka, Andheri (East); Mumbai - 400 072.

Sub.: Open Offer to purchase 13,88,720 Equity Shares of SESHACHAL representing 20% of the Equity & Voting Capital at a price of
Rs. 7.50/- (Rupees Seven and Paise Fifty Only) per Equity Share by Mr. Narendra Chitturi under SEBI (SAST) Regulations.

Dear Madam/Sir,

I/We, the undersigned, have read the Letter of Offer and accept unconditionally its contents including the terms and conditions as
mentioned therein.

I/We have read the procedure for withdrawal of Equity Shares tendered by me/us in the Offer as mentioned in the Letter of Offer and
unconditionally agree to the terms and conditions as mentioned therein.

I/We hereby consent unconditionally and irrevocably to withdraw my/our Equity Shares from the Offer and I/We further authorize the
Acquirer to return to me/us the tendered equity Share certificate(s)/Share(s) at my/our sole risk.

I/We note that upon withdrawal of my/our Equity Shares from the Offer, no claim or liability shall lie against the Acquirer/Manager to
the Offer/Registrar to the Offer.

I/We note that this form of withdrawal should reach the Registrar to the Offer on or before the last date of withdrawal August 22,
2011 by 4.00 pm.

I I/We note that the Acquirer /Manager to the Offer / Registrar to the Offer shall not be liable for any postal delay/loss in transit for the
Equity Shares held in physical form.

I/We also note and understand that the Acquirer will return the original share certificate(s), share transfer deed(s) and Equity Shares
only on completion of verification of the documents, signatures etc

Tear along line

Seshachal Technologies Limited — Open Offer [Acknowledgement Slip]
Received from Mr./Ms./Mrs.
Folio No. Form of Withdrawal dated

Stamp of Collection Centre Signature of Official Date of Receipt
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For Equity Shares Tendered in Physical Form:
The particulars of tendered original Share certificate(s) and duly signed transfer deed(s) and the Equity Shares we withdraw are
detailed below.

Folio No. Certificate No. Distinctive No(s) No. of Equity Shares
From To

Tendered

Total Number of Equity Shares

Withdrawn

Total Number of Equity Shares Withdrawn
(In case of insufficient space, please use additional sheet and authenticate the same)
I/We note and understand the terms of withdrawal of acceptance and request you to return the original Equity Share Certificate(s) and
valid Share transfer deed(s) will be held in trust for me/us by you and authorize you not to remit the consideration as mentioned in the
Letter of Offer.

For Equity Shares Tendered in Demat Form:

I/We hold the following Equity Shares in demat form and tendered the Equity Shares in the Offer and had done an off market
transaction for crediting the Equity Shares to the Escrow Account opened with CDSL named “BSPL Escrow A/c - STL Open Offer”.
Please find enclosed a photocopy of the Depository Delivery Instruction(s) duly acknowledged by DP. The particulars of the account
from which my/our Equity Shares have been tendered are as detailed below:

DP Name DPID Client ID Name of Beneficiary No. of Equity Share

I/We hold the following Equity Shares in demat form and tendered the Equity Shares in the Offer and had done an off market
transaction for crediting the Equity Shares to the Escrow Account opened with NSDL named “BSPL Escrow A/c - STL Open Offer”.

I/We note that the Equity Shares will be credited back only to that Depository Account, from which the Equity Shares have been
tendered and necessary standing instructions have been issued in this regard.

In case of dematerialized Equity Shares, |/We confirm that the signatures of the beneficiary holders have been verified by the DP as per
the records maintained at their end and the same have also been duly attested by them under their seal.

I/We authorise the Acquirer to reject the Equity Shares so offered which he may decide in consultation with Registrar to the Offer and
in terms of the Letter of Offer.

I/We confirm that the particulars given above are true and correct.
Yours faithfully,

Verified and Attested (by DP in
Signed & Delivered by Full Name case of Demat Shares and by
Registrar in case of Physical Shares)

First/Sole Shareholder

Joint Holder 1

Joint Holder 2

Note: In case of joint holdings, all holders must sign. A Corporation / Company must affix its common seal.

Place: Date:

Note: All future correspondence, if any should be addressed to the Registrar to the Offer at
BIGSHARE SERVICES PRIVATE LIMITED
Unit: Seshachal Technologies Limited — Open Offer

E/2, Ansa Industrial Estate; Saki Vihar Road;
Sakinaka, Andheri (East); Mumbai - 400 072.
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